CENTRAL MM INISTRATIVE TRIBUNAL
CALCUTTA BENCH
NO, OA 450 of 9§

\\?resent $'Hon'ble Mr.Justice A.K.Chatterjes, Vice=Chairman

Hon'ble Mr.MeS,Mukherjee, Administrative Member

HALE fAN KHATUN
Vs
| UNION OF INDIA & ORS.

For the applicant ¢ Mr.A.Chakraborty, counsel

For the respondentss Mr.P.C.Saha, counsel

Haard on 31 26.6.,97 Order en 3 26.6.97

A.K.Chatterjee, VC

Heard both the parties.”The counsel for the appli-
cant state% that in viey of certain letter dated 1.11.96 received
by DPO Kha;agpur copy of which has beeqﬂgﬁo&&&ed to the petitioner's

counsel he |does not yish to proceed yith the case. In such circum=-

stance matter is disposed of as withdraun. Copy of the letter be

kept on record,
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